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This Review Application is filed on behalf of applicants
seeking review o our Jjudgement dated 27.8.2001 in OA

vromotion as ITO. By filing MA 1177/2001 applicants sought
to amend the reliefs column tao "direct the respondents to pay
all consequential benefits including arrears of pay and
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their deemed promotion in the garb of review application. We
therefore do not find ally error apparent on the face of
record that would warrant review of our order dated 27.8.2001
under Section 22(3)(f) of Administrative Tribunals Act, 19835
read with Order 47, Rule 1 of CPC. In the result, the RA is
rejected.
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